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Il\‘i‘ THE CRWTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

* AT HYDERABAD

ORIGINAL AFPLICATION NO.640/95
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getween e

. K.Jaya Munendra

++s Applicant

And .

Urion of India rep. by :

1. The Post Master General, Andhra Pradesh,
Southarn Region, Kurngol,

2, Thé Superintendent of Post Offices,
Gumtakal Division, Guntakal,

3. Agst,Superintendent cf rost DFFices,:
Suntakal Sub Jivision, Guntakal.

4. B.3anta Murthy, Extra-departmental Mail
carrier/Selivery Agent, Chandeana
B.3., Rayalachervu,

eses Respondents

Counsegl for the Applicant : Shri T.V.V.5.Murthy

Counsel for the Respondents :  Shri N.R.Devaraj, Sr.CGSC
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THE HIN'BLE SHRI R.RANGARAJAN  : MEMBLR (A)
THE HﬂN'BLE'SHHI 8.5.3A1 PARAME SHUWAR s MEMBER  (J)

(Order per Hon'ble Shri R.Rangarajan, Member (A)

cer 2.
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(Grder per Hon'bls Shri R.Rangarajan, fember (A} ).

Un being sﬁonsored by the Employment &xchange, Ananthapur,
th% applicant vas seiected and appointed assEBMC/0A, Chandrana
Brench Post Office, Rayalagﬁgru sub=office. Thereafier he was
relieved of his duties aon 10—4~95‘@b€§ccnmmudate 3 surplus
Eﬂﬁﬁ who ig impleaded as Respondent Hg.4 in this O.A. and the
applicant was asked to hand over charge to Respondent No.4d

herein.

2. Being asggriesved by the above termination he filed this

0.4, pTfaying this Tribunaﬂto call for the records relating to the

case and to declare the action of tha respondents 1 to 3 in taking

gver the charge of EDMC/OA without notice or any order as illegal
‘and consequently for a direction to the respondents to restore

‘him to the same post and to treat the period from 1G-4-95 till

the date of restoration as on duty for all purposes.

3e A reply has been filed inthis 0.A. UWe have gone through
T ane. s

- ’ - £ - w“ .

the reply. Some more clarifications ese= required and also we

uduld like to knpw the list of candidafg; already waiting for
absorption in that'unit;but that will take somé more time to
callect the information. But the learned counsel for the
applicant submits that the applicant is without a job and hence
delay in deciding the C.A. will cause hardéhip to him, Ffurther
he submijthat there afe sbout 5 vacancies .in Guntakal sub-

division and hence he can be accommodated in any one of these

vacancies as EOMC/OA. In view of the urgency expressed by ths

lgarned counsel for the applicant, uwe suggesuﬁko both sides
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!t whethar the applicant can be treated as a surplua*hD Staff

v m\bﬁ@tmeQ be

and hae-éa-é= acc mmodated in accordance with the rules for

adyy
accommodating the surplug ED Staff. Uetqu%her aed that in
view of the circumstances in this case a direction may also be
given to consider him for pnsting as COMC/0A commensurate with his

fort

gualifications in a near by,ﬂatpearsr to the place where he last
uafked giving preference uqer others waiting for Eqﬁ?ﬁ?the

‘ appropriatse categary‘except that of the surplug staff already

registsred. The learned coungel for the applicant submitﬁgq
tnat he will pe satisfisd with the above direction. The learned

standlng counsel also submltﬁ?ih%i;iijar instructions from his

client thet he has nc objection far the gesq direction as

. L
suggested above. s
4, In view of the unanimity of the both the parties, ue

gre disposing of this U.A. without going into th%ﬁerits. In
the result, the following dirsction is given :=

The applicant should he treated as a
retrenched/surplus ED Staff and he should
be acctommodated in a £ED Fost commensurate
with his gualifications & preferéﬁlyhaﬁ oC
nearby pest office from where he Qasfre—
trenched giving preference .gver the other
modes of appointment except that of

posting of surplus staff already enlisted.
3. The Uriginmal Application is ordered accordingly.

No order-as to costs.

Do,

(B.W
MeEmber (J)

(R.RANGARAJAN)
Member (A)
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Qated: 10th January, 1537. Dy M&wc-s)

avl/ ‘Oictated in Open Court,
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6. One copy to Library, CAT, Hyd.

(13
e
L L

Copy toi=-
The post Master Ceneral, Union of India, A.P.Southern region,
Kurnool,

la

2. The Superintendent of Post Offices, Guntakal Division, Guntakam

3. Asst, Superintendent of post Offices, Guntakal Sub Division,
guntakal Division, Guntakal,

4, One copy to Sri. T.V.V.S.Murthy, advocate, CAT, Hyd.

5. One copy to sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

7. One spare COpY.

REM/-
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